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SHRI TULSHIDAS JADHAYV :
only question is about the enquiry.

The

MR. SPEAKER : The hon. Member
has placed his point of view about the
enquiry also. The Minister has heard it.
If he thinks it is necessary he will consider
it.

12 45 hrs.
PAPER LAID ON THE TABLE

Uttar Pradesh Nagar Mabapalikas
(Alpakalik Vyavastha) (Sanshodhan)
Act, 1968 (Pregident’s Act No. 12

: of 1968)

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, TFAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. §. MURTHY) : Sir, on
behalf of Shri Satya Narayan Sinha, 1 beg
to lay on the Table a copy of the Uttar
Pradesh Nagar Mahapalikas (Alpakalik
Vyavastha) (Sanshodhan) Act, 1968 (Presi-
dent's Act No. 12 of 1968) published in
Gazette of India dated the 6th April, 1968
under sub-section (3) of section 3 of the
Uttar Pradesh State Legislature (Delega-
tion of Powers) Act, 1968 (Hindi and Eog-
lish versions). [Placed in Library. See No.
1205/68.]
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Measage from R.S. 2810

“A paper or document to be laid on
the Table shall be duly authenticated
by the member presenting it."”
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“(2) All papers and documents laid
on the Table shall be considered
public.”

wia#dagng & a sg=l
#Y St gur afgqwg @ A arEwE-
WIEH TN a7 FT qiT WX W B
grewfas g § a1 9T T
g - g g AT fadem @)

12 46 brs-
MESSAGE FROM RAJYA SABHA

SECRETARY : 8ir, I have to report
the following message received from the
Secretary of Rajya Sabba :—

‘I am directed to inform the Lok Sabha
that the Rajya Sabha at its sitting held on
Monday. the 29th April, 1968, adopted the
following motion in regard to the Com-
mittee on Public Accounts :—

“That this House concurs in the re-
commendation of the Lok Sabha that
the Rajya Sabha do agree to mominate
seven members from the Rajya Sabha
to associate with the Committee on
Public Accounts of the Lok Sabha for
the term beginning on the Ist May,
1968 and ending on the 30th April,
1969 and do proceed to elect, in such
manner as the Chairman may direct,
seven members from among the Mem-
bers of the House to serve on the said
Committee.”

2., Iam further to inform the Lok
Sabha that at the sitting of the Rajya Sabha
held on Tuesday, the Tth May, 1968, the
following Members of the Rajya Sabha
were declared to be duly elected to the
said Committee :

1. Shri A. P. Chatterjee

2. Shri K. Damodaran

3. Shrl M. M. Dharia

4. Prof. Shantilal Kothari
# Sbri §, 5. Mariswamy
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6. Shri N. R. Muniswamy
7. Shri Tarkeshwar Pandey®

12.47 hrs.
CONVICTION OF MEMBERS

MR. SPEAKER : 1 have to inform
the House that I have received the follow-
ing telegrams dated the 7th May, 1968 from
the Magistrate First Class, Chaziabad : —

“Shrimati Ganga Devi and Shri
Sunderlal, Members, Lok Sabha, were
convicted this day for an offence under
Section 447 LP.C. to pay a fine of
Rs. 500/- each or in default each one
of them to undergo rigorous imprison-
ment for three months. They were
released immediately after allowing on
their request ten days’ time to pay fine
imposed on them."”
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MR. SPEAKER : We will bring it to
their notice. Whatever telegram I received
exactly verbatim I have quoted mow. I

will inform them that they must give the
reasons.

‘COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

Thirty-first Report

SHRI KHADILKAR (Khed): Sir, I
beg to present the Thirty-first Report of
the Committee on Private Members' Bills
and Resolutions. '

PMB Comm. Report VAISARHA 18, 1890 (SAKA)
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12.48 brs.

STATEMENT RE. ORGANISATION OF
ASSAM

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Sir, I
have seen the press repors in the Siaresman
of 6th May 1968 to the effect that a
formula for Assam’s reorganisation has
been approved by the Intermal Affairs
Committee of the Cabinet and that the
status of Sub-federation is envisaged for
Hill districts under that formula. The
question of reorganisation of Assam has
been engaging the active attention of the
Government. The matter was no doubt
considered at a meeting of the Internal
Affairs Committee a few days ago but the
Committee did not approve any particular
formula. In fact, the matter has been
placed before the Cabinet, which is still
to take a decision. I may mention that
we had had a discussion with the leaders
of parties in Parliament on the guestion
of reorganisation of the State of Assam on
27th November, 1967. We had agreed
that the question was a delicate and diffi-
cult one and would require persistent
efforts to find a satisfactory solution which
would be in the larger natiomal interest.
We have been making efforts in this direc-
tion and have now reached a stage when
a final decision has to be taken. In this
context I would not like to say anything
more by way of comment on the press
report except that the term “Sub-federation™
did nmot occur to us so far and that no
particular formula has so far been accepted
by Government. ' *

12'49 brs.

STATEMENT RE. RAILWAY ACCIDENT
AT ANAPARTI

THE MINISTER OF - RAILWAYS
(SHRI C. M. POONACHA) : Mr. Speaker,
Sir, information has been received that
38 Down Madras-Howrab Janata Express
collided with the rear of a Down Goods
Train at Anaparti Station on Rajahmundry-
Waltair Section of the South Central
Railway at about 01.48 hours this morn-



